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~re issued a letter of intent dated 
the 16th May, 19'9 under· the Indus-
tries (Development· and· Reaulation) 
Act, 1951, for the manufacture of Soya-
bean products at Vidisba, Madhya 
Pradesh. The company 'did not obtain 
prior approval ot its proposal under 
the' 'provisions of the Monopolies and 
Restrictive Trade Practices Act, 1969. 
On examination, it was prima facie 
found taht the' company wns required 
to obtain prior approval under Sec-
tion 22 01 the M.R.T.P. Act in respect 
I)f its above proj.ect as it became regis-
trable wIth effect from 1st January, 
Itt79 as an undertaking to which the 
prol'isions of section 20(a)(i) of the 
M.R.T.P. Act were applicable. Conse-
Quently, the company was advised to 
make an application under the afore-
said provision tor approval of the 
aforesaid project under the M.R. T.P. 
Act. 

(C) and (d). The company has re-
p resented against the decision 01 the 
Government. referred to in reply to 
r. a ~  (a) nnd (b) of the question, on 
t~c ground that It beCame registrable 
LInder the M.R.T.P. Act only with effect 
from 1st January, 1980 and as such it 
is not required to obtain approval of 
ate project under Section 22 of the 
Act. The representation of the cam-
p'any is under examination and a fin,al 
decision in this regard will be taken 
~r: ~oon as possible. 
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AllotmeDt of Paralln Wax 

9075. DR. VASANT KUMAR PAN-
DIT: WiU the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleaSed to state: 

(a) whether Madhya Pradesh is get-
ting allotment of only 10 per cent ot 
paraffin wax against installed capa· 
city of wax-based jndustries of 15,000 
M.T. for 300 units; 

(b) whether due to wax quota sta1-
vations the existing units are suffering 
Madhya Pradesh Government had to 
impose ban on expansion in capacity 
and new units; 

(r) what was the quantity of para-
ffin wax required by Madhya Pradesh 
and the allocations made during 1978, 
1979 and 1980; and 

(d) what remedial measures Gov-
ernment of India have taken for allot-
ment of adequate quantity of paraffin 
wax to Madhya Pradesh? 

THE MINISTER OF PETROLEUM, 
C CA ~  AND FERTILIZERS 
(SHRI P. C. SEntI): (a) According to 
the ,Government of Madhya Pradesh. 
the "Capacity" of the wax based in-
dustries located in that State is esti-
mated to be 15,000 MT per year. But 
whether or not this really represents 




